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security and mortgage of property.
The maximum limit of loan that g
member can be advanced is Rs. 5000/~
unsecured, Rs, 8000/- as secured, and
Rs  25000/- on mortgage of properiy.
In emergency, the Board may grant
loan to any membey within his maxi-
mum credit limit and without security
for an amount not exceeding Rs. 200/~
recoverable within three months. Be-
sides, special loans irrespective of a
member’s maximum credit limit and
without personal surety, may be gran-
ted by the Board upto 90 per cent of
fixed deposits of the member, 50 per
cent of the value of jewels and loan
against any other collateral gecurity as
per the instructions of the Registrar
and the Reserve Bank of India. A
member can apPly for loan only if his
previous loan is not outstanding. Loan
can be advanced upto 6 times of
monthly income of 5 member if his
income is upto Rs. 800/- per month
and upto 8 times of monthly income
if a member’s income exceeds Rs. 800
rer month, A member can stand
surety only upto ten times of this share
value or monthly income whichever is
less. A member, who is in private
service. must have rendered at least
iwo years’ continuous service in pri-
vate firm or a company praying income-
tax, to become eligible for loan. The
condition that for getting loan one of
the sureties must be either Govern-
ment servant or income-tax pbayer or
property owner does not apply to Gov-
ernment servants. No loan will be
advanced to a member who is a persis-
tent defaulter. If a member happens
to be 5 Government servant, he should
obtain an undertaking duly signed by
the Pay Disbursing Officer agreeing to
deduct directly his monthly instal-
ment from his salary and in case of
businessman and proverty owner, 1olest
Income tax receipt and house-tax
receipt respectively shall be a valid
broof for obtaining 5 loan. In cpse of
Others, a certificate from the Are. T.-
rector regarding his monthly income
Suported by an Affidavit from Notary
Public shall be the proof for phtaining
loan. Fo, applying loan, a member
should bring his ration card as well as
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his sureties’ to prove that they are
residing in the area of operation of the
Bank. The bye-laws of the Bank lays
down that shares sghall not be with-
drawn, repaid or transferred in man-
ner other than as prescribed in the
bye-laws.

3. The Bank has denied tha. tne
share money once deposited is never
returned. As soon as the Board of
Directors accepts the resignation of a
member, his share money is returned.
There is no case of withholding of
share money of a member who has
resigned.

4. On the irregularities reportedly
committed by the Bank, the Registrar
of Cooperative Societies, Delhi Ad-
ministration ordered an enquiry under
Section 55 of the Delhi Cooperative
Societieg Act on 5-1-1978. The en-
quiry officer submitted his report on
18-10-1979.

5. Follow-up action on the findings
of the enquiry report has been initiat-
ed by the Delhi Administration and
the Reserve Bank of Indiz in accord-
ance with the Cooperative Societies
Act gnd the Banking Regulations Act
respectively.

Large Industrial Houses engaged in
Deep Sea Fishing

4864. SHRI S. M. XRISHNA: Will
the Minijster of AGRICULTURE be

pleased to state:

(a) the nameg of large industrial
Houses engaged in deep sea fishing and
number of trawlers owned by them;

(b) their export potential during the
last two years; and

(c) whether any public sector un-
dertaking is also engaged in thig busi-
ness; if so, the details thereof?

THE MINISTER OF STATE IN THRE
MINISTRY OF AGRICULTURE
(SHRI R. V., SWAMINATHAN): (a)
and (b). A list of large Industrial
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House engaged in deep sea fishing is given below:

Q : Quantity in tonnes.
V : Value in Rs, Lakhs.

No. of deep sea

fishing vessels i.e. Export
of 20M and above
in length 1978-79 1979-80
(i) Union Carbide India Ltd. 8 Q : 621 Q: 527
V: 416,92 V: 304.70
(ii) India Tobacco Co. Ltd. 2 Q: 229 Q: 46
V: 139.85 V: 32.00
(iii) E.LD. Parry India Ltd. 2 Q: 274 Q: -
V: 117.61 V: —
(iv) Britannia Industries Ltd. 3 Q 1020 Q 547
V : 405.56 V: 243.14
(v) Tata Oil Mills Co. Ltd. 2 Q : 9072 Q : 8259
. Vi 523.92 V: 553.15
(vi) Konkan Fisheries Ltd? 5 : 761 Q: 544
% 266.94 V: 229 .66
(vii) New India Fisheries Ltd. . 3 Q : 724 Q : 1005
V: 317.54 V: 348 .42

- ———

(c) The following five P bic Sector Undertakings have been operating 14 Vesse'. far
deep sea fishing (vessels o 20 meters length and above) as given below :

(i) Kerala Fisheries Corporation

. . . 4
(ii) State Fisherics Developme t Gorporation Ltd., West Bengal 4
(iii) Andhra Pradesh Fisheries Development Corporation Ltd. 2
(iv) Tamil Nadu Fisheries Development Corporation Ltd. . . . 2
(v) Gujarat Agro-Marine Products Ltd. 2
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